BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No. 527 of 2019

Ravinder Singh and Ors.
Applicant(s)
Versus
State of Punjab and Ors.
Respondent(s)

Factual and Action taken report in compliance of order dated

4.6.2019 of the Hon’ble Tribunal

Respectfully Showeth

1) That the Hon’ble National Green Tribunal was pleased to constitute a Joint
Committee comprising of Senior Officer of the Punjab Pollution Control
Board and Deputy Commissioner, Gurdaspur in the above mentioned
case to inspect the unit and submit factual and action taken report to the
Tribunal. Relevant extract of order dated 4.6.2019 passed by the Hon’ble

Tribunal in this regard is reproduced below for kind perusal and reference.

“Considering the circumstances before admitting the
matter, we feel it necessary to get a report from the
concerned authorities. For that purpose, we constitute a
joint Committee consisting of the Senior Officer of the
PPCB and the Deputy Commissioner, Gurdaspur,
Punjab who shall inspect the unit and ascertain the
genuineness of the allegations mentioned in the
application and if they are satisfied that there is any
violation and if any action is to be taken, further action

be taken in the matter and submit a factual and action



2)

3)

4)

taken report to this Tribunal within one month by e-mail
at judicialngt@gov.in. The PPCB will be nodal agency

for coordination and compliance.”

That in compliance to the order dated 4.6.2019 of this Hon’ble Tribunal,
the Punjab Pollution Control Board vide office order no. 465 dated
2.8.2019, nominated the following officers of the Board as members of the
Joint Committee.

a) Sh. R.K. Ratra, SEE (HQ-2), Patiala

b) Sh. Rajiv Goyal, EE (HQ-2), Patiala
It was also mentioned in the order that the above officers shall coordinate
with the Deputy Commissioner, Gurdaspur for visiting the site in question
and submit the report. A copy of the Office Order no. 465 dated 2.8.2019

is enclosed herewith as Annexure-A for kind perusal.

That in further compliance to the order dated 4.6.2019 of this Hon’ble
Tribunal, the site of Hot Mix Plant i.e .M/s Amarjit Singh and Company,
Village Khojepur, Tehsil and District Gurdaspur was visited by the Joint
Committee on 22.08.2019 comprising the following:-

a) Sh.Tajinderpal Singh  Sandhu, Additional Deputy
Commissioner (G).

b) Sh.Surinder Kumar, District Town Planner, Gurdaspur.

c) Sh. Balwinder Singh, Deputy Director (Horticulture)

d) Dr. Sunita Bhalla, Assistant Civil Surgeon.

e) Sh.R.K. Ratra, Senior Environmental Engineer, Punjab
Pollution Control Board.

f) Sh.Rajiv Goyal, Environmental Engineer, Punjab Pollution
Control Board.

That the Joint Committee aforementioned had visited the site of Hot Mix
Plant on 22.08.2019 and observed that the sitting criteria is complied for
the purpose of establishment of the unit. However, there are instructions
issued under Clause 4(ii) of the Pb. Control of Bricks order 1972, wherein
a distance of 700 metres from Mango orchards or Mango plantation has
been prescribed. However, there is no such notification available with
them for distances, if any prescribed for Hot Mix Plant. The efficiency and

adequacy of the Air Pollution Control Device (APCD) could not be



5)

6)

7)

measured by the officers of the PPCB due to non-operation of the
industry. The height of stack provided with the scrubber installed with the
rotary drum, bitumen heating system and DG Set was found to be
inadequate by the officers of the PPCB. Sampling arrangements for
bitumen heating system, Water Sprinkling Arrangements & septic tanks for
disposal of domestic effluent were not provided. Asstt. Civil Surgean met
the family members as well as children of three houses existing at a
distance of 100m and found there are no signs of any illness. However,
Asstt. Civil Surgeon observed that as the Hot mix plant is recently
established and not commissioned vyet, it will not be appropriate to
comment on the effect of this industry on nearby houses. Deputy Director
(Horticulture) informed the committee that there is no criteria/guidelines
prescribed by the Department of Horticulture with regard to the
establishment of any industrial unit from orchards.

The observations of the Department of Town & Country Planning, Punjab
Pollution Control Board, Department of Horticulture and the Department of
Health and Family Welfare have been detailed in the Joint Committee
report, which is enclosed herewith as Annexure- B for kind perusal of this
Hon’ble Tribunal.

During the visit on 22-08-2019, the joint committee observed that the Hot
Mix Plant was not in operation. However, the conditions at site indicated
that the plant has been commissioned. Raw material was also found
stored at site. As per the observation of the committee, the plant can be
operated at any time as a DG set was also lying at the site.

That the factual and action taken report in compliance of order dated
4.6.2019 in hereby submitted for kind consideration and appropriate

orders of the Hon’ble Tribunal.

Place (Harpal Singh)
Environmental Engineer

Punjab Pollution Control Board

Date Regional Office, Batala
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The Honble National Green Tribunal in OA No.527/2019, titled as =~
Sh.Ravinder Singh & Others V/s State of Punjab & Others in order dated 4.6.2019 has. . ‘
issued a following directions : _ . i Hane
o YiL
“Considering the circumstances before admitting the matter, we feel / v
it necessary to get a report from the concerned authorities. For that o= 5K
purpose, we constitute a joint Committee consisting of the Senior l"%?,? }.9
Officer of the PPCB and the Deputy Commissioner, Gurdaspur, Punjab 23, fern
whno shall inspect the unit and ascertain the genuineness of the 7Pz;77319

allegations mentioned in the application and if they are satisfied that

there is any viclation and if any action is to be taken, further action
el be taken in the matter and submit a factual and action taken report
to this Tribunal within one month by e-mail at judicial-ngt@gov.in the
PPCB will be nodal agency for coordination and compliance."

Therefore the following officers of Punjab Pollution Control Board are here
by nominated as a Members of Joint Committee in compliance of the aforesaid order :-

1. Er.R.KRatra, SEE(HQ-2). Patiala
2. Er.Rajiv Goyal, EE(HQ-2). Patiala

The officers of Punjab Poliution Control Board shali co-ordinate with the
Deputy Commissioner Gurdaspur for visiting the site in question and submit the report
- within a week

(Prof. S.S. Marwaha)

Chairman
Endst. No QZQS‘\i Dated J_(g[&g
roA, - A copy of the above is forwarded to the Deputy Commissioner Gurdaspur
along with copy of NGT order dated 4.6.2019 for information and necessary action.
DA/As above
21¢ 9
6 ( Er. Kru h Garg )
(2/ : Member Secretary
\ ? .
|5?B\ Enfdst. No Dated
A copy of the above is forwarded to the following for information and
further necessary action:-
1. Er.R.K Ratra, Senior Environmental Engineer (HQ-2).Punjab Pollution Control Board,
Patiala.
2. Er.Rajiv Goyal, Environmental Engineer (HQ-2).Punjab Pollution Control Board,
Patiala.
— S0 -
p ( Er. Krunesh Garg )

Member Secretary

/ PTO
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plant for the purpose of mixing the hot asphalt for cons
Plant was set up near orchards of the applicant and it is situ
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2. Considering the circumstances, Hon'ble National Green Tribunal
consti
Deputy Commissioner, Gurdaspur,

ascertain the genuineness of the allegations mentioned in

tuted a joint committee consisting of the Senior Officer of the PPCB and the

Punjab who shall inspect the unit and
the application and if

they are satisfied that there is any violation and if any actian is to be taken,

further action be taken in the matter and submit a factual and action taken

report to this Tribunal within one month by e-mail at judicialngt@gov.in. Hen'ble

National Green Tribunal further directed the committee to consider the question

as to whether there are any violation and whether there is any pollution caused

and whether there is any adverse effect nearby to agricultural land and that

causes any damage to the children in that area and whether the siting criteria is

fully complied for the purpose of establishment of the unit and if there is any |
violation, they are at liberty to take appropriate action in accordance with law. |
3. In compliance to the above orders, Punjab Pollution Control Board vide no.

465 dated 02.08.2019 has nominated two officers namely Sh. R.K. Ratra, SEE

(HQ-2). Patiala and Sh. Rajeev Goyal, EE(HQ-2) Patiala fer joint inspection with

the Deputy Commissioner Gurdaspur.

4, Accordingly, Deputy Commissioner, Gurdaspur has decided that the

committee to visit the site of hot mix plant on 22.08.2019. He has nominated Sh.

Tejinderpal Singh Sandhu, PCS, Additional Deputy Commissioner(G), Gurdaspur

on his behalf. Further, Sh. Surinder Kumar, District Town Planner, Gurdaspur,

Sh. Balwinder Singh, Deputy Director (Horticulture) and Dr. Sunita Bhah‘a:
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The observations of the member departments are as under:
3) Department of Town and Country Planning:

The District Town Planner, Gurdaspur checked the compliance
status of siting guidelines prescribed by the PPCB vide notification no. Admn/SA-
2/F.N0.178/99/03 dated 26.04.1999 and reported as under:

Distance from Minimum | Distance of various parameters ]
= required | from the hot mix plant .
| distance |
Municipal  Corporation | 5¥m No Municipal Corporation EEEEs wwthinﬂl
' | Limits Km. ‘
{.,/@.\/ Class A Towns & Cities ' 2Km No Class A Towns & Cities B within 2 [
| Limits ! Km. |
| Other Towns & Cities | 1Km MC limit of nearest Town/City i.e. }
i Limits Gurdaspur, falls at a distance of more
) than 1 Km. j
Village Laldora/ Phirni 500m The laldora/ ohirni of nearest viHages’
falls at a distance of more than 500
| meter. ——
| Wild Life Sanctuary/Zoo | 500m _| No Wild Life Sanctuary/Zoo within 500m
| National Highway 500m | National Highway more than 1500m
?’k:/: { State 300m | No State Highway/Scheduled Road within
Highway/Scheduled 300m
(:}‘ | Road !
i | Residential Area(15 | 300m No Residential Area (15 pucca house)
Y | pucca house) witnin 300m.
] Cnly three houses exist at a distance at |
@ about 100m o ]
Educational 300m No  Educational Institute/mstorica\]
7})5/] & | Institute/Historical Religious Places/Protected Monuments
Religious within 300m !
id Places/Protected ‘
Monuments. b _ S
Other Observations While granting the NOC to the Hot Mix Plant , condition
%( was imposed for leaving 10 feet wide strip towards East
J and South side for widening of road from their land.
‘ However, the owner of the Hot Mix Plant has not |
L_ complied with the above stipulation. . |

@&,\\/ b) Punjab Pollution Control Board:
The status of compliance of important paints for prevention of pollutions
prescribed by PPCB , observed during insoection s as under:

The industry shouldiolant 3 rows of spreading | The nndusiry has planted only one ’
crown and fast growing varieties of ever green | row of trees along with its

| brad leaved trees all alongwith its boundary. boundary. ) |
A suitable dust control system for the dryer and | wet scrubber has oegn__w_nslaﬁM
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Other Observations
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tank should
lled in a pit to be covered with
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is removed from re-circulation

I

Presetting | at site.

control  emissions fronj mixing
drum. However, its efficiency and
adequacy could not be checked
due Lo non-operation of the plant.

Centralized control panel installed

]
ime aggregate as spgn
S it is heated ang second time lifting of the
dried aggre

'__T'_’——____———
This  parameter could

the site Vgh—che
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verified due to non- Operation of |
|

the plant.
:nc:veﬁeﬁt ‘er_eé has Et"w
been established.

No sprinkling of water arrangement |
has been provid

2d so as 1o ensure
that no dust is generateq with |
| vehicular movement, |
Stack of 20 feet provided with the L
scrubber installed with the rotary
drum, which is inacequare. Aboutl
17 feet stack is provided with the
bitumen heating system, which is
also inadequate. Port hole and |
platform provided with the stack of j
wet scrubber, whereas no such |
arrangements are provided with
the bitumen heating system. .
This parameter could not be
verified due to non- operation of
the plant.

| |

T — |

\StaWdeqwtc height is not
| provided with DG set.
No septic tank provided for
treatment of domestic effluent for |
the toilet meant for workers, |
Soakage pit provided vath the |
toilet, which is not an acceptable
mode of disposal. Provision has
been made for the toilet in office,
but no disposal and treatment
arrangement provided.

) Department of Horticulture

Deputy Director (Horticulture) informed to the Committes that there is no
Criteria/quidelines prescribed by the Department of Horticulture with regard to

establishment of any industrial

unit from orchards. However, there are

. A 7
instruction issued under clause 4(ii) of the Punjab Control of Bricks Order, 1972

ificati d
(Government Gazette Legislative Supplement part 3 notification date

ion
29.10.1976), wherein, a distance of 700m Mango Orchand or Mango Plantatio
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has been prescribed. However, there is no such notification available with them
for the distances if any prescribed for hot mix plants informed that there are
orchards of Lichi, Mango, Aaloo Bukhara in the nearby vicinity. Three mango
orchard are located within radius of 400m from the disputed site. [n south
direction is at only 20 feet distance. Other orchards in the west direction is at
about 120 feet, in west north direction is at about 400 feet and in north direction
is at about 700 feet. Lichi being sensitive to the high temperature may be
affected with the establishment/operation of such units in the locality .
d) Department of Health and Family Welfare

There is no village abadi within 500m from the site of the Hot Mix Plant.
However, there are three (03) houses exists at a distance of 100m. Assistant
Civil Surgeon met the family members as well as children of these houses and

found that there is no signs of any iliness. However, she observed that as the
Hot Mix Plant is recently established and is not being operated presently, it will

not be appropriated to comment upon the affect of this particular Hot Mix Plant

on the residents of nearby houses at this stage.
In compliance of the Hon'ble National Green Tribunal order dated

04.06.2019 in OA No. 527 / 2019, the status report as above is submitted for

kind consideration of Hon'ble Tribunal.

i Xga_m@\\"\
Y
(BalwindeF lﬂtﬁ;) (Surindér Kumar) (Dr. Sunita Bhalla)

Deputy Director Distt. Town Planner Asstt. Civil Surgeon
puty %& m},oﬁ—ﬂ% 0 ek g,u.ﬂ.ﬁlm\
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